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MR DEPUTY SPEAKER: The hon.
Member may try to conclude now.
SHRI ANANT PRASAD DHUSIA:

Yesterday, some Members were given
It 15 not even 15 minu-

.....

20 minutes.
tes ...

MR DEPUTY SPEAKER: 1 have
33 names from the Congress party,
Even it 1 give 10 minutes each, it
means six hours. I am trying to
restrict time to 10 minutes each.

AN HON. MEMBER: The time al-
lotted is 10 hours.

MR. DEPUTY SPEAKER: Out of

10 hours, some time was taken yes-
terday ....(Interrudtions). Order ple-
age. I am trying to tell you

that ten hours have been  allotted.
That is true. VYesterday some time
has been taken, maybe iwo hours or
50 . So, eight bours sre left out. We
have got 33 names from the Cungress
Party. Even if I give tén minutes
each, it means abeut six hours outof
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eight hours. Then what about the
Opposition? Will they not have some
time? I am just drawing your atlen-
tion to this,

<t wiw Sely ghaa : Ao,
gfog, armafl Wi adad afiae
faer & fiweft oY w9 Y e @ i
g

7t < freges wreew Wik fregee
ZrEesw ¥ QR0 fryo #3gT 1 A v aw
wqy  wr-awel & g W wedt
qi-ggAt €1 Jgowd W ! 7 oF
gt & wfafafy §, for o7 st ox
gt ww@t & qay g, N o
HIX W W FAT FX A & fag
gy dar 7 g%y § | F dwer 2w A
faamm o wgfat g7 9% &

W oy du fadew & fe foegee
sreee wuee & Fodie oY B @
florarr ST 1w # vk el @ &
W * fregsy wrew WX fiveaen
sy & wiafafdt O wgwar &
AT ATY, FA QR & wgrIAr
yad
MR. DEPUTY-SPEAKER;

please conclude,

SHRI ANANT PRASAD DHUSIA:
Mppt of my upeech is left out.

MR. DEPUTY-SPEAKER: You
should have organized it within the

timé avaflable. If I give you more
time, it means the other Members'

time will be cut down.

Now;



' 375 | ;_ . Rl_cpbrti.of

ﬂmmg&m m&ﬁfw

| -'qq:t?;mfwmt forer ¥ @d g W
”ﬁrcr-ﬂa‘tm u@wﬂ"‘i T
i am A, foeges weew - Wi favare

. ZresT WY gm}m&j&-l-mw
LALE SRS R N
T WX ww F oww e
AT T
el W S afr @ s
asﬁ ¥ e wﬁm " gf‘m
aré‘rmzuﬁzmmmz fregee
$TEST #Y 3T THA ¥ P gw an &
ﬁﬁ@wa@rﬁmwzlmmﬁ g
&ﬁmmaﬁtﬁm Ee
#agafﬁmﬂwa@gtﬁﬁsﬁ &1
AT #Y W & 3wt ot forer
# v wifw Y go ? qafere wrew &
AT 26 Wy 8, frwr ¥ o wermay §
T R fowwr forar 1 gt g A aive
WR fer ot agge okt & ¢ Iy
AT Jraqa §

MR. DEPUTY SPEAKER: Now,
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tions of the Scheduled Castes.  Please
conclude
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SHRI SANGLIANA (Mizoram) 1.
consider ‘it ‘auspicious that the very
first time I speak - Lin" this - august
House, T do 50  on° .the 'subject of

* Scheduled Castes.and Scheduled Tribes.

a subject in which I am personally: and
deeply involved, being a tribal myself.
- As I go through the - Observations
and the recommendations with which
the report ang ils discussion i5 intro-
duced, I ind it appargnt- that. the
utmost care has been taken to get to
the root of the problems that confront
the Schedu'ed Castes and the Schedul-
ed Tribes and to remedy them as
best and as quickly as possible. After
what we see in the report, one can say
almost without fear of coniradiction
that the minorities in India and, es-
pecially, the backward sections like
the Scheduled Castes and the Scheduled
Tribes, get as falr a deal as any
minority gets in any other part of
the world, at least constitutionally, if
not actually. We, who belong to this
group, acknowledge that gladly, and
we find much comfort in the know-
jedge that the aim of our Constitu-
tion set before the people of India is
the protection of the weaker sections
of the population from social injus-
tice and all forms of exploitation.

A carefu] consideration of the re-
port under discussion, however, shows
that much that has been provided for
to safeguard the jnterests of the
Scheduled Castes and the Scheduled

" Tribes, has not shown the desired and

the expected result, and there iz still
a wide gap between what is proposed
and provided for and what 15 actually
achieved and implemented. If 1 may
hazard a guess, the reason why  the
various schemes, programmes and pro-
visions for effecting progress and de-
velopment of the backward communi-
tlea have not succeeded, as they-

ghould, is to be found in the fact that
the implementation and working out of
such schemes and programmes at some .

’ "stage or dther, talla hxto tbe handl
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of people who lack in imagination and
who do not realize the importance of
the responsibility that is theirs and
who merely carry it out as a maiter
of oficiat routine with little real con-
cern for the welfare of the people, and
the result is that to-day, after 25 years
of Independence and 25 years of
“special programmes, consideyation
and endeavour for their upliftment”,
the Schedu'ed Castes and the Schedul-
ed Tribes are still backward and are
still very much in need of special
measures and treatment.

1 would now lhike to turn in part-
cular to Mizoram, the territory from
which I come 1 am sorry to say that
in the report there is very little men-
tion marde of Mizoram, in fact, except
for a ecasual reference to the high
percentage of literacy and the fact
that 1 was one of the Districts in
Assam with an autonomous District
Council, there is hardly any other
menfion of Mizoram or the Mzo
people

T take 1t not as u sign of wilful
neglect for Misoram but as an un-
intentivnal oversight which neverthe-
less 18 unfortunate although not
intended. Mizoram is perhaps really
the ieast known part of India. If we
arc 1o find reasons for this. one could
Le tound in the fact that communica-
tion 1n Mizoram was so ooor, it was
not visited hy people from outside
except for the most important, pres-
sing and unavoidable official duties.
Even after 20 years after independence
Awrawl  the capital of Mizoram was
still unconnected by an all-whether
road It was only when the Border
Road Task Force undertook the con-
gtruction of the road after the out-
‘break of disturbances i Mizoram in
1968 that Aizawl was vonnected with
Silchar by an all-weather road, Mizo-
ram has, ax you perhsaps already know
an international boundary with Burma,
running almost into 200 miles or sc
and aout 100 mfiles with Bangla Desh.
it has no air service though there is
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an airstrip which was constructed
since 4 years ago by the Defence
Ministry.

I would like to take this opportunity
of suggesting that an air service should
be opened up and we are sure that
that can be done if the present air-
strip is repaired and improved. It
will be  definite boon to Mizoram if
the air service can be started. If com-
munication to Aizawl was difficult the
position of Lunglei and Satha in Pawi-
L.akher region still 140 and 180 miles
further away respectively can be
easily imagined. In undivided India,
Lunglei, the southern part of Mizoram,
used to be served by Chittagong just
as Aizawl was served by Silchar. If
Government can make an arrangement
whereby essential commodities and
other articles of trade can be trans-
ported through Chittagong to Lunglei
it will undoubtedly benefit the people
of southern Mizoram,

Now, Str, those of my friends whom
1 have met here in Parlhament have
said that Mizoram is very progres-
sive 1n the educational fleld. They had
exaggerated opinion about the edu-
cational progress that we have made
and I thunk that has been caused by
the fact that our literacy percentage
i1s fairly tugh, being 50.9 per cent. If
we were Lo be guided simply by that,
it woud be a wrong judgment. We
still lack very much in higher educa-
tfion. We have just three colleges
One of these is a full-fledged Art
College. The other is not even full-
fledged yet. The third one is only
one year old, We don't have any pro-
vision for the teaching of science in
any of these three colleges now. That
iz the position. We are still back-
ward so far as higher education fis
concerned. Honours courses even m
art subjects have yet to be introduced.
Hotvever, in spite of all these handi-
caps, the Mizo boys and girls Have
quite often topped the lists in varlous
tubjects in the Gauhati ‘University
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 which. they, have mostiy been ntf.end-'

ing. But I am sorry to add that 1o
student has so far, at least to 'y
knowledge, been enabled ‘to proceed

. fpr doctorate by award of scholarships.
I think that this may mease examined
and mcﬁﬁed‘; ' x .

| want to bﬂnz to your: nouce agam

the fact that in games also our -tribal
boys Rave shown talents. It may be
recalled that' in gpite of the lack of
codehiing facilities, the tribals have
_shown i the fleld of games. When
" we speak about these .games, One
begins t0 think of T.Ao who had the
distinction of captaining the Olympic
football ‘team once. 1 would like to
-recall also the name of the late Shrd
Jaipal Singh who captained the Indian
Hockey Olympic team in Lios Angeles
in 1982. Today, if I may mention, the
only Hockey team from the eastern
part :of India is made up of players
from Mizoram nine of them being
from Mizoram itself, while one is a
non-tribal and the remaimng player is
a tribal’ t‘rom Bihar. When our Indian
O'ympic Hockey team failed to come
back with the gold medal this year
there was a murmur of regret amongst
the young Mizo' hockey-players, and
they felt that if they could be assocl-
ated more and if they could be given
better coaching facilities, it would be
the greatest incentive for them to win
the gold medal back for India.’

8ir, it will certainly be a stop for-
ward lu the process of mtezration, it
more scope . and chances are given to
the tribal neome for participation in
the all-India, games. The fact that
eyen tqd,qy there is & team of. tqothall
playérs from Nagalind who have done
very, well in- their first two maiches
is certainly a good thing, and if we
are to get: ;mle really friendly

with the mté:mpqophsnmqh,;_wmw %

matches’ of thig kind can be “"‘W

more, frequently. and  more morwaivi o

u@% shauld be. glvcn to us..
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Ly justvwau‘t 10 bting to-your notice .
"Whidh' I fel hal oftén been . -

why we hie-

oveﬂoohed ‘Phe” reds

' Mizps, for example #re ‘not ‘so’ well

ktiown as the Nagas 13 that m lack'
spectacularitv in dress and~ culture, ’
because a lot of our culture lies in.
the inner "lite, so to say, and whén
Chnstianity is coupled with ‘thix, we

| misunderstood #nd are often

> gred ‘to ' be sup’hxsﬂeated - and
perhaps non-tribal. T gay this bécause -
of what chapter 16 of the repért says

There is a suggestion {heré from the:
Joint Committee of the two Houses of
Parliament that no person who gives

up tribal faith  and embraces

Christianity or Islam shall be deemed

to be a member of any Scheduled
Tribe. This suggestion. I submit. fails

to take cognizance of the fact that it

takes much more than a faith eor
faiths to constitute a tribal, In Mizo-

ram, for example., 90 per cent have

aceepted Christ’'s teachings and have

become Christians. The Christian
Chut¢h has come to stay there., what-

ever the future may bring, If this sug-
gestion is to be accepted -then not

even 5 per cent of the Mizos will be
ireated or will be counied as tribals.

1 submit, and strongly so, that
Christianity is not spoiling our iribal
self-hood, as is sometimex alleged., and
we do not get detribalised when we
become Christian. Christ's teaching
has not taken anything of value from
our tribal life. Tlawmngaihna, the code
of our social behaviour so highly priz-
ed by every Mizo, gaing strength, sup-
port and refinement when enforced by
Christianity.  Christianity enriches
the ‘tribal life culturally end inwardly
but does. not hestow  econamic pros-
perity. The suggestion. to detribalise:
a person on his ‘accepting Christianity -
defeats the very idea of helping him
t0 ‘cafch. up with -the rest of the peo--
ple of India, and will only prolong
his ecouomic and even socinl back-

L
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up 1 think you hhve made your

ﬁHRi sANGLIA‘NA I woulcl only
take this opportunity. o suggesting
that an" " increasing aséoclationr of
. members of the Scheduled Castes and
Scheduled Tribes in all stages. of im-
plementation "6f mieasures that are
intenddd {0 benefit. them - should be
a very. useful step torward
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"SHR1 R. P. ULAGANAMBEI (Ve
iure): While discussing the report of
the Commissioner for  Scheduled
Castes and Tribes 106970, 1 should
like to bring to your notice certain
impostant points which need consi-
Ceration. The report for 1969-70 was
-submiited in the jend of 1071 and is
being discusseq row, end »f 1972. T

"do nct know the reason for wuch in-

ordinate delay in submiiting the report -
and in dxlcucsing it.

At the outset I should say that the
social welfare portfolio is .now
atiached to the Ministry of Education;
formerly it was with law.  If this
portfolio ig attached to . some other

* depur'ment, it loges its xmpoxm and
- effectiverress.

1. submit thet. it might
be separated from other portfoiic and

- upgraded’ to. the :level. of & geparate
Ministry. in  the thattl of = Stete
Mibister Undsr  the -8tueit contedl of
“tlu Pﬂmo mnmu my
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The Comwaissionsr for Scheduled
Castes andi lchaduled Tribes is ap-
pointed by the President under article
388 of tnr Constitution. He is free to
receive any complainty and collect
relevant mcotds snd the SC/ST emr
ployees are free to approach the
Commissioner for 8C/ST and bring
their complaints to his notice. But in
as repart, chapter 10, para 12, the
Commissiener says:

“In the absence of these Ilnstruc-
tions to the authorities voncerned,
it is not at all possible for the
Comnussioner to do justice tp the
duties entrusted to him under the
Constitution.”

I raised this point during the dis-
cussion on demands for grants of
Social Welfare Department for 1871~
72. The Commsioner for SC/ST is
48th warrant of precedence, equi-
valent to the Secretary to the Gov-
ernment of India. His rank should be
made equal to that of the Chief Elec-
tion Commuasioner or the Chairman of
the Union Public Service Commiasion
i.e. 25th warrant of precedence. Then
only he will be able to exercise his
independent judgment in the discha:ge
of his duties.

The Commissioner wag originally
assisted by the Aassistant Commis-
sioners in all State capitals. Now
those posts have been abolished. ileis
helped by § zonal directors who ore
under the control of the Director
General! of Backward Classes, The
Commissioner i helpless and unable
to discharge his functions, Whea 1
made this point dwing the discuzsion
o the Demands for 1671.72, the then
Minkiter Shri Siddhertha Shanker Ray
usserted that ¥ the new Comymissioner
Hied to Wave an Agvistant Commis-
sioner In each State capital, he could
have . T would Nie to Xmow from
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the State should take special care to
promote the Rducational and econamic
interests of the scheduled castes and
scheduled tribes. More than 20 years
have passed since the Constitution
came jnto force. How far have we
achieved this objective, Government
should take the necessary steps to
achieve this objective.

The Commissioner has stated in
Chapter 11 that the rates of pre and
post-matric scholarshipsg are extraordi-
narily low and the income limils mot
sufficient to cover all the deserving
cages. The post-matric seholarship
amount was fixed 20 years back und
I regret to say that it has not been
enhanced Replying to the discussions
on the demands of thizg mimstry for
1971-72, the then Minister, Shri
Siddhartha Shankar Ray asserted that
there was soms gubstance in this cri-
ticism. But so far the Government ol
India hag not taken any step to ¢n-
hance this scholarship. So, T would
request the Government to take radi-
cal and immediate action to cnhance
it, because it is very necessary at this
juncture It is true that the children
of acheduled castes and tribes have no
alternative source of  guoidanee,
Poverty and ignorance of the parents
of scheduled castes and tribes children
may be termed as the major handi-
caps in the educational development
of scheduled castes and tribes, There-
fore, to tmprove thelr standard of
education =and economic condition.
Govemment should start  balwaddi
schools, f.e, nursery schools, so that
from the wery begimming the Harifan
chifldren may take interest in studies.

The number of foreign scholarships
swarded to scheduled castes snd tribes
Ss also wery Jow. In 190889 & was
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“sall number ‘of Mudemt ‘belonging
w these’ communities are “gelected to

sent’ ubmad? *Yéu -are’ anerting that

i g to. the Sche-
‘duled ﬂasus tmd Triben ghould come
' ugh edﬂmticnalw, ecomomically: “and
otherwise, at the ‘same" time, you are
selecting only a few people belonging

to these communities: So, due atten-

tion should be paid to’ this problem.
There is also -inordinate delay in
selecting. camildates for being went
abroad.. ::For the: year 1071-72 the
applica%b were ¢alled for and many
people epplicd.. They ' have not yet
been called for interview even though
1972 is ‘coming to an ebd. The Minis-
ter: ahnuld take aetiﬁn in this regard
&lso.

Com;n. to- untouchab:lity, ‘both the
Central and State Governments have
been taki.ng certain measures to re-
move it, It ig abolished by the Con-
nﬁtution and there is an Act to punish
untouchability. Reoently, Parliament
amended that Act to make it more
effective. Still, I regret to say, it is
prevailing not’ only in the villag‘es but
a!so m the cities

In Chapter VIII ’the Commissloner
referp to discrimination ‘against mem-
bers+of the Scheduled Castes .and
Tribes. He has. specifically mentioned
- some incidents.. In ,Dg!hi, the capital
-of ‘our country, en 1lith Nmember.
1972. a. -Harijan. youth: - of . !‘imbad
- was detained by the . pohc:e for. sus-
. spected:. mck-pockaﬁnm It.is reported

th&t the boy. was - very. ‘badly. :il-
: traated and . tormred by . the police.

.Wwo mpnthl bmk a mmian xlri called

B yem -of ’hnvtnm

paraded naked in the m-m the

~ point of .the:aword by the -caste

Hindus. . There is also s report sbodt
the death: :of three girle in NabBE What .

action has been tuken: Dby the Punjab

Government in thiy matter? In Orissa
there was the report.of 2,000 Adivgst
girls ‘being . sold by the contractors.
This matter was = discussed in- this
House also. 'We want to know what
action has been taken by the Orissa
Government. In UP a group of women
from Manoharpurva village met
the District Magistrate and’said that

-their- daughters. and daughters-in-law

are not feeling gate. They said “our
husbands and sons cannot save us;
the government is deaf. ' Where do we
g07? : Because there ere cases of rapes,
assault and murder?” It is reported
that a group of women met the Dis-
trict Magistrate and gave a petition to
him. T is in U.P. The name.of the
village is -~ Manoharpurva . village.
Such is the state of aﬂ'alm

1 am quotmg certam important incie’
dents, There are hundreds and
hundreds of. cases occurring daily in
our - country, in these modern days.
We are living in an.atomic age. ..The
#nan reaches. the moon.. -But here, we
.are practising -and . preaching in the
name of coste, in the name of a parti-

-cutar gect of people, separated and
-.segregated from society. Such inei- .

dentg neverowurin_Amoﬂcaqrin
Africa. : Never such . atrovities: are
cammitted ‘en' Negros. These . -days.
Nagmmmnﬂnﬁdinﬂmmﬂ‘kﬂ
Qnoethoymedtobemu;-

But not_niow, Thatmheénumad
now. . Here, jn - our eomh’y,' ‘
democratic - :enahli‘c
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hon, Minister ;what swps have been
tiken by N Government to prevent
wuh unbappy, uswearenied and pn-
civilissd things bappening in the
soclety. What action has been taken
by the Government agaimst the cul-
prits? The hon, Minister ghould con-
tact respective State Gavernments to
fing out whether the culprits have
been brought to book and punished.

In U P, particularly, there are sepa-
rate messes in college hostels Zor the
students coming from Scheduled
Castes and Scheduled Tribes. Kven
in police training institute, there is a
separate mess for Harijan' students. Tt
is the duty of the State Government
ag well as of the Government of India
tu take wction as to why they are
allowing a separate mesy for Harijan
boys.

Even now, there are separate wells
for Harijans. From a common well,
the Scheduled Castes and Scheduled
Tribes people are not allowed to take
water They are not allowed to enter
into temples

Now, I want to point out another
thing abouf night soil. A particular
sect of people are allowed to carry
mght soiit on their heads Is it not
shameful to make them carry night
s0il on their heads? Why not the
State Government or the Central Gov-
ernment take necessary action imme-
diately to stop night soil being carried
on & head? REven a mother of the
child hesitates to take night soil of her
child. But a particular sect of people
are allowed to carry head-oads of
night sofl. Neither the State Govern-
ment noy the Central Government has
taken eny uckion ogeéinst that 1
urge: upon the! hon.  Minigter to take
appripriute action to stop the carry-
ing of night sofl by a particulay seot
of people on thelr heads.

You have tfo ryemave all those
barriers of  wntouchability, caste
system and all that, You are follow-
ing. qnly the traditional customs and
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conventione. You only talk on the
platforms but not take any proper
adtion about if. 'There are certain
measures sugfested by the Commis-
siotier of Scheduleq Castes and Sche-
duled Tribes in His Beport. Nowhere
in India, in any city, either in Delhi
or Bombay or Csleutta, a Harijan
becomes & Mayor. In Madras, there
is a contvention followed that by rota-
tion a Harijan becomes 2., Mayer.

There is a roster-Brahmin, non-
Brahim, Harijan, etc.—and their is a
chance for a Harijan o bucome @
Mayor. Why not follow this practice
all over India, in all other big cities?
The Central Government ghould ask
State Governments 10 follow such a
convention sp that Harijans get a
chance to become Mayors in »1 big
cities of India, including Delhi.

There are Governors in India, but
nor.e of the Governors belongs tc the
Scheduled Caste or Scheduleg Tribe
There are many Ambassadors from
our country, but non of them iz from
Scheduled Caste or Scheduled Tirke.
Are they not competent to become
Govenors of Ambasgadors or Ma-
yors? Is Prof. R D. Bhandare, the
legal luunua,y, not competent to be-
come a Governor? s Mr. B. 8.
Murthy not competent to become an
Ambassador? I request the Govern-
ment through you, Sir, that they
should appofnt Governors, Ambas-
sadors and Mayorgs from Scheduled
Castes and Scheduled Tribes.

There are 114 MPs belonging to
Scheduled Castes and Scheduled Tri~
bes in this Ilouse. But I do not know
how many MPs belonging to Sche-
duled Castes and Scheduled Tribes
are in the Rajya Sabha; I have given
@ nate in, the ifhrary; I do not know
how many are there I do not know
how many Members are there in the
Legiglative Counecils helonging to
Scheduled Casteg and  Scheduled
Tribes, There is a  Copstitutiopal
guarantee given in the case of Lok
Sabba and Assemblies. But.theye is
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no such guarantee in the case of
Rajya Sabhia as well as Legislative
Councils, so that the Ruling Party does
not care to allow Scheduled Castes
and Schedvied Tribeg to become
Rajya Sabha Members or Council
Members. I would like to know how
such barriers can be removed.

How are we to remove untouch-
ability? We are talking about un-
touchability but not about caste sys-
tem. Caste system is the root cause
of untouchability. There i3 a diffe-
rence between untouchability and
caste system. Hon members and
political leaders should realise this
We are talking about untouchability,
but we have forgotten about caste
gystem. Caste system 1is the root
cause of untouchabllity. That is why
Dr. Ambedkar used to say—and he
has written many books—about anni-
hilation of caste sysiem. Gandhiji
and other political leaders also have
talked about it. Hon members should
realise this: if untouchability is to be
removed, then we should remove the
caste system. That is why. Dr. Am-
bedkar insisted on annihilation of
caste system. Our former Chief
Mimster of Tamil Nadu, Aringyer
Anna, also insisted on that. Our
present Chief Minister, Shri Karuna-
ridhi, and the leader of Dravida
Kazhagam, Shri E. V. Ramaswami, are
also insisting on abolition of caste
system. Certain steps should be
taken for this purpose. We stould
encourage inter-caste marriage. Our
State is encouraging inter-caste mar-
risge. We are giving awards, goid
medals, to the counles who marry
inter-caste. Our Chief Minister’s son
will be getting married on 10th De-
cember to a Hariian girl Dr Ambed-
kar married a Brahmin girl.  The
son of Gandhiii married the daugh-
ter of Rajajl. If the political leaders
really want to snnihilate the caste
system they should encourage nfer-
cas’e marriace by giving incentives
Hke gold imedals cash payment, job
opportunities, loans to carry on their
profession, ote,
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SHRI D. BASUMATARF (Nokraj
har): While myp predecessor

Centre, he shonld exert efforts with
the State Government which is xvn
by his own Party. 1 do not Rnow
whether he has done that or not.

Now, coming to the report, every
time we digcuss this report but no-
taing comes out. The purpose of At
338 which was intorporated by the
Constitution-framers at the instance
of Mahatma Gandhi s to ameliorate
the conditions of the down-trodden
people and bring them to the Jevel
of the other advanced sections of the
community within a stizulated time.
Our Nationa) leaders are also anxious
to bring them to the same level that
Mahatma Gandhi had envisaged. A
lot of sentiment and emotion was ex-
pressed here. But when we go from
here, we forget I had been feeling,
when my friends were speaking with
emotion, that nothing will be done
Unlers we do it ourselves, nothing
will be come out unless we stand on
our own legs, fight together, nothing
will come out by mere expression of
our cmotions.

Now, {he Deputy Minister belongs
to the Backward Classes and the
State Mirster, Prof. Nurui Hasan,
belongs to a minonty eommunity.
They feel the actual apirit of the pro-
vision. Can they do something
against the officials with bureaucrea-
tic mentality? Yeou know better.
This Government had to appoint &
Parliamentary Committee and you
were also lucky enough to he thers
for some time. You were also there
when we examined the Siate Gov-
ernment Secretaries and the head of
de~artments and sometimen the Chief
Ministers. But, when the matter
came up for promotion and ameliora-
tion, then all sorts of difficulties have
been expressed.

Now, coriing to the peport of action
taken, yesterday a ling time has Been
taken on this actlon tilken frsue. The
Parliamentary Committes was conyti-
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tuted fn Twesmber 1088 and it exa-
mined fhe report wery exhaustively
with the help of officials. We thought
that nothing will be done because
the Commissioner has been stripped
of all his powers as if birds cannot
fly whan their wings have been
clipped or a man cannot walk when
hig leffi are chopped off. So is the
case with the Commisgioner for
Scheduled Castes and the Scheduled
Tribes You know it very well that
the Commussioner was assisted by 17
Assisiant Commissioners rapresenting
every State. But in 1857 these posis
were abolished ang § zomal directors
were appoififed in those States. The
functions of these Directors are not
known to the States. I know very
well the heart of the people and the
many leaders. They go by the advice
of th~ officials Then they forgot 8o
is the case with our Dr. Karan Singh.
He is lListening to me, so I am referr-
ing to im. I wrote a letter to him.
Just now my fiiend mentioned about
his Civil Aviation Department.

16.54 hrs.

[Surr R. D. Buanparg in the Chair)

1 wrote to him for a small job of
Asgstt. Traffic Qfficer. I wrote to the
Seeretary and I met the Secretary
personally but they disqualified the
boy who was a high 8Second Class
MA. He was not found fit for the job
of Assit. Trafic Officer in spite of his
high qualifications He is at present
working as a professor in a College,
1 know Dr. Karan Singh very well,
personally algo. He hag all sympathy
for the Scheduleq Casteg and the
Scheduled Tribes but his officials
stand in the way. So, is the came
with er manv officers. What can
Prof. Nurul Hesan dot I have been
repaiedly telling bhere in this House
that this gigantic task should be en~
trugted to the Home Minjster. Why?
We msgestad in our re-ort, the re.
pot of the Parliamentary Committee
on the Wellare the Seheduled
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Castes and the Scheduled Tyibes that
either it should be with the Home
Ministry or with the Prime Minister.
Why? Becauss we examined and
found that ever¥ihing has to come
from the Ministry of Home Affairs.
From that peint of view, this porte
folio shoilld be either with the Home
Miniastry or with the Prime Minister.
Whoe is the Home Minister now? It is
the Prime Minister who is the Home
mMinlser.  We nhave requestad the
Primg Minister, At the same time, I
fee] personally, it is a matter of in-
fluence, over the State Governments
and the Ministry. If the Prime Minis-
ter perronally 'writes or gends a
word, then the 3State Government
whether of the DMK or of the Cong-
ress or any other party, takes the
matter seriously and wil]l try to do
something. Otherwise it is just a cry
in the wilderness.

One hon. Member frem Mizeram
stated about this. You have heard
his speech. 'What iy the percentuge
of literacy there? It is 85 per cent
in Mizoram. What is the percentage
for the whole of India? It is 34 per
cent I think, What is the percentage
of Kerala which is the highest? It is
62 per eent. What is the percentage
of our Deputy Minister's State? It is
64 per cent. Therefore this question
arises If you go to the figure of the
TAS and IPS services, in Assam, you
will find that out of 100, 70 are from
the hills, that is, scheduled tribes,
Not even Brahntins or caste Hindus
could compets with them; this is bLe-
cause th~ Christian Misslonaries have
been im~a-ting education in those
areas from British days. Here some-
times we scold and speak fll of Cris-
tian Missionaries, But. the great ser-
vice which they have done should
not be forgotten.

Yesterday Dr. Karan 8ingh was
aleg present when Mother Teresa
spoke about the gervices of Christian
Missionavies in Tndia. She ssid that
ounly bv love you ean do service to
the humanity, Where is the lave
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our Minister's heart? We pre talking
abbut untouchability. 'What is un-
touchability? Is untouchability prec.
tised with Babyyi? There is no un-
toucBability practised with you also,
Mr, Chuirman. It is only edueation
whighy is needed. It is only educa-
tion by which you ean solve the prob-
lem G6f untouchability.

1 don’t say that Government has
not taken this question into conside-
ration seriously. They have appoint-
ed wvarious Committees and commis-
siong after Commissions have
been dppointed; which have submitt-
ed their reports; their reports re-
mained whbere they were, they were
not implemenied. This s the posi-
tion, Mr Verrier Elwin submitted a
report on tribal blocks. There were
489 tribal blocks which were consti-
tuted in the areas where there were
predominentily tribal population. 1
visiteg those areas in 1961 with the
Dhebarbhai Commission and I found
the tribels wealthy, heslthy and with
sufficient lands. The Parliamentary
Committee on the Welfare of Sche-
dule Castes and Scheduled Tribes
also vistted those areas when we
found that their Jands were taken
away by the non-tribals and they
were now without lands XRoads
have been constructed. Schools after
schools have been opened. But if
you enquire about the children be-
longing to the Scheduled Castes and

uled Tribes, you will find, there
are not more than one par cent or
two per cent, We found in Kerala
also gome tribal areas,

17 hrs.

We saw bulldings after bujldirgs;
they were very nice buildings too.
And there were 3o many guest-houses
also, I thought personally thet things
hed improved, because when I had
visited that area Yong before 1n 198D,
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1 hed found it a jungle, and we could
not go and penetrate that arex But
now not only rowmds uare there, but
even tar roads are thare. But when
we vimted the irihal ares, what did
we find? We féund women with their
hair in coils. We found men without
uny food. And in the schools we
found cattle and cow~-dung. We
visited some schoels and some colleges
also. For the tribsl srea, there is a
tribal college, The name is very nice,
Nut when we asked how many of the
boys and girls were tribals and Sche-
tuled Castes, the answer wag that it
wag only 2 per cent. and in some
places 1t was only 1 per cent ‘This
19 the plight of the tribals and Sche-
duled Castes. We do not grudge non~
tribals being educated; we do not
grudge Brahming and caste-Hindus
getting education there. But at least
«ome justice should be done After
#ll the money is hemg allocated for
imparting education to the tribals and
Scheduled Castes So, why should
nun~tribal people take advantage of
this? Of course, thev did try tp show
us some boys and rirls and said that
they were tribal bove and girls But
when we asked their fsthers and
mothers, out of fear they could not
say anything to us frenkly, but when
we took them some distance away
from them and asked them, they con-
fessed that they were caste-Hindus
and they were not tribals or Sche-
duled Casteés. 8o, I would like to
point that in the name of Scheduled
Castes and Bcheduted Tribes, these
things are happening there.

As regards literacy, the percentage
of fiteracy for the whole of India is
34 But really speaking, the percent-
age of literacy for tribals is only 8,
In the case of Mizoram, it is 53 per
cent, in the cnse of Khasj Hills, it is
64 per cent and in the Garo Hills, it
is 40 per cent  Taking the whole triba)
povulation together, the aversge per-
centage works out to 8 per cent. Thiy
is all became of the an Mis-
sionaries who imparted eduranon in
tribal dress of Assam. But what
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7 After all, the clash which took place at Kila-
t‘!?:w wmﬁmm& not Bving in  venmani in Tamil Nade in which
about 48 Harljan boys angd girls were

jungles. They are mot all lving in
tt‘::g!vilhm. They are mostly in the
cities. Why is i that wntouchability
is still preactised there sand why are
thest atracities being commiited in the
cities?

My bot, feiend who preceded me
wus talking about the position in his
State and was saying that the tribals
and Scheduled Castes were sepurated
in the hostels and they were treated
as untouchables. I that be the case,
then may I ask him why he is blindly
supporting the DMK Government?
Why should he support a Govermment
which cannot ameliorate the condi-
tions of the Scheduled Castes and
Scheduled Tribes? Of course, he may
ask me what I am doing. I may tell
him that I am fghting in my State
I am fighting there for my existence;
I am fighting for......

SHRI C. T. DHANDAPANI (Dhara-
puram). That system of separate mess
and separate hostel does not exist in
Tamil Nadu.

SHRI R. P ULAGANAMB!I: There
are no separate hostels or mesges in
Tami] Nadu.

SHRI D. BASUMATARI: While we
blame the State Government and we
are fighting with the State Govern-
ment, we do so within our State; we
are blaming the activities of the
Congress Government in Assam, and
we are fighting with them, but we do
50 in Assam fiselt and not here at the
Centre.

SHRI B. P, ULAGANAMBI: A case
2;6 m,ﬂled in thet regard, and the
e Were puni and
Nt ioa 4 shed, and they are

SHRI D. BASUMATAR]: My hon.
friend has rightly reminded me of

burnt alive. We had met the Chief
Minister Mr. M. Karunanjdhi, and he
hag himselt admitted that he was
sorry for the incident, YLet us stand
together and work together and fight
with Government. Mr, Chalrman, you
also belong to the Scheduled Castes
and are an elder member. I wonld
request you to plead with the Prime
Minister %o see that this department
ig taken over under the Home Minis.
try in her portfolio. I do not say any-
thing against our friends who are in
charge of it now. But the thing is
that you have to work through the
State Governments. The State Clov-
ernments are the instrument through
which we have to work for the uplift-
ment of the Scheduled Castes gand
Scheduled Tribes. Therefore, thig can
best be dome if thiz department is
within the Home Minjstry, Hence, 1
would request you also to use your
good offices to persuade our Prime
Minister so that she may take over
thiz portfolio in the Home Ministry.

*SHRIMATI BHARGAVI THAN.-
KAPPAN (Adoor): Mr. Chairman,
Sir, this year we are celebrating the
silver jubilee of our Independence,
The democratic form of government
came into existence here 28 years
back. In our Constitution it has been
clearly stated that the Scheduled
Caste, Scheduled Tribe and Back.
ward Classes people should be pro-
tected. With that end in view we had
set up many parliamentary commit-
tees and commisdions in the past.
These committeey and commissions
fried to mssess the progress made by
these people in the field of education
and algy {n other fields. They found
that the progress was very limited.
That I8 why we sought to raise dis.
cussions here on these reports.

Thamwlanymmymm
‘gau!ﬁdbyitaposlﬁnnlnﬂmmﬂ

#fhe originsl speach was delivered

vy - W i s mibreny m-_—.‘.-
in Malylan,,
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education and in the economic and
cultural fields, In the case of the Sche.
duled Caste ung Scheduled Tribes we
fingd that thelr progress is nil, In the
industrial field these people are al-
way? living in backwardness Their
lot could not be bettered by the Gov-
ernment 30 far. In the field of agri-
culfure and industry and commerew
even in spite of the fact that we got
inderendence 25 yearg ago the statia-
tics reveal that no progress has been
made In the fleld of agriculture,
{rom the figures avallable from. 1801
ta 104], we find that these people
have got only 22 percent But in the
industrial and commercial field fron:
8 per cent in 1801 they have come
down to 4 per cent in 1081, after &
long years of development That
means instead of making some pro
gress thely position is deterforating
If this is the pare at which they are
goitig to make progress only God
can help them

In respect of agriculture the pre
sent laws are not giving them ade-
quate protection. Therefore, the Go-
vernment should take some steps to
change the present laws in order to
give more protection to them
Fallow and surplus lands should be
taken over hy the Government and
distributed to the landless Harijans
H this is not done, Sir, the land re-
forms that we piopose to make will
not vield the desired result. The Go-
vermment should, therefore, pay mors
attention to safeguard the interest of
these people. My humble request tc
th: Government is that they should
enact land reform laws that are bene-
ficlnl t» these peorie.

As I gaid errlier, in the fleld of in-
dustry and Commerce also they ar~
backward, They do not get loans or
gramts from nationalised or commer-
cial banks because the required pro-
visions are not thére in our laws.
Thess lawn should be amended and
adecuate provisions shou'd be made
to see that they ere able to get grants
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and lbens from the banks. Thes ouly
we will be able to bhrinig abour same
progress among these people.

In the economic and social flelds
they are in utter backwardnesy, They
are very backwarg in the sootal feld
Their experiences tell many heapt-
r nding stories. Many such stories
h«ve been narrated by the hon. Mem-
bers who spoke before me. The
Barijans are belng ill-treated by caste
Hindus From the papers we fiind
that recently in U.P. and also in Delly
which is the Capital of India and in
some other parts of the country there
were ncidents of such {ll-treatment
of Haryans. In a village in Uttar
Pradesh where about 150 families of
Haryjans lived, according to press re-
ports, their mothers and gisters were
inolested by caste Hindus. It iy very
sad that even after 25 ycars of free-
dom we have not been able to bring
about any change in the gituation

In the fleld of education the arnount
of stipends and scholarships given to
Harijan students is very small Con-
sidering the present cost of living
this ampunt will not gerve any pur-
pose. My request to the Government
{, thint the amount of stipends and
ccholarships should be increased
More yrimary and secondary schools
should be opened so that children
belonging to Scheduled Cnastes and
Scheduled Tribes could be accommo-
dated and given free educstion
Afterwards they should alsn he sgent
abroad for higher education hy the
Government.

Even though there {s reservation
for Scheduled Castes and Scheduled
Tribes in the matter of empluyment
in Government service, there Is no
reservation for promotion and they
are ignored. Therefore wmy
to the Government i that in the
matter of promotion also there ghould
be reservution for Scheduled Castes
and Scheduled Tribes.

What we have found fs thut the
efforts of the commissions set up for
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the welfars of Scheduled Castes and
Séhoduled Tribes are ndt hringing
forward any fruittul effect towards
the uplift of these people. I con-
tude, Sir, with the request that ne
cessary leghilation should be pessed
to sed that these backward people
are brought up to the level of our so-
ciety snd they are able to live a
better stomdard of Jife.

SHRI K. 8. CHAVDA (Patan): Mr,
Chairmen, Sir, the 18th yeport of the
Commissioner for Scheduled Castes
and Scheduled Tribes for the year
1989-70 is being discussed today, the
16th November, 1972. We have al-
ways pleaded that the report should
be presented to and discussed in the
House every year in time. The
Minisier concerned gives an assurance
to the House that it will be dane.
While replying to the debate in the
Lok Sabhe in 1967, the then Minister
of Social Welfare, Shri Asoka Mehta,
assured the House that every year the
rerori would be presented to the
House at the time of the budget
session But this assurance has not
been implemented by the Govern-
ment

In 1970, we discussed all the three
reports, and while taking part in the
discussion on these reports, Shri
Morarji Desal said:

“Jg mot the problem of human
axistence more important then any-
thing slss? Is not human dignity
more important than anything elge?
That is what this problem is and
that is why we must give it the

highest rriority.”

The reports for 1970-71 and 1971
72 have sigt been Jaid on the Table of
the House yet. What abotit the action
taken an ‘the recommendations muade
in 1960-70 report? Shri Ascka Mehta
who replied in 1967 said:

“It is not yet possible for the
Government 1y ssy what steps were

mm “p 1”4 ‘sm) 8009 " ‘-T- m"
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inken because the final stepy are
taken only after taking into account
the discussion that takes placs in
this House as well ax the other
House.

Action on 1£68-70 recoxmnendations
will be taken in 1973. Regarding
action taken, he hag given one impor-
tant assurance:

“Here again I should like to
assure the House that a brief re-
rort on the steps taken by the Go-
vernment on the wvarious recom-
mendations will te placed before
November-December session of
Parliament this year, as well as in
the future®

This ussurance has also not been
fulfilled by the Government That is
how this socialist Government head-
ed by Shrimati Indira Gandhi be-
haves in the amelioration of the con-
ditions of the SCST people. With
what face could they say to the States
to mmplement the safeguards under
the Constitution? ¥For this reason,
once again I request the hon, Minister
to give an assurance that the report
would be presented every yepy at the
time of the budget session and the
Chair and the Housa should see that
this report i- discussed in time,

There is another point regerding
the atrocities commitied on the SCST
people and the failure of the Go-
vernment to curb them, Gruesome
incidents of Harijans being burnt
alive ar murdered by the non-Sche-
duled Caste perseny have been in-
cresging year dfter year. According
to the Home Minister's reply to a
question 1,112 Harijans were murder-
ed in the country during 1067, 68 and
689; these incidents have increased
during the lsst three years, Many a
time this House has discusseq such
casey but the Government has not
taken any action to curd the increas-
ing number of atrocities committed
on the Harijans.
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Government do not tuke care even
to giye correct information regarding
the dirocities committed on the Hari-
jans. For example, when I raised the
question of a Harijan girl being burnt
alive in Madhya Pradesh continuous-
ly for three segsions of the Ralya
Sabha in 1970, though I was assured
by the Prime Minister because she
happeng to be the Home Minister,
that she would give correct informa-
ti0n, no information had been given
till now. I would ask: syppose a
Muslim girl had been burnt alive by
a caste Hindu, would the Priume
Minister afford to rvemain silent? Hue
and cry had been made when such
incidents regarding Musluns—not
burning of the girls alive but ill-
treatment etc.—came before the
House. When a Harijan girl had
been burnt alive, no action was
taken. Therefore, I suggest that &
high~-power commission shou!d be
appointed to find out the causes of
increasing number of atrocities com-
mitted on the Harijans ang to find
out ways and meens to curb such
types of atrocities in the country.

My other point ig regarding the
failure of the Government to conti-
nue after 1068-69 the scheme of post-
matric scholarshups of the SCST stu-
dents as a centrally sponsored
schcme

Thig scheme was introduced by the
Government of India in 1944. Since
then the Government of India has
been incutring expenditure on these
post-mutrie scholarships. In 1968-69,
Government spent Rs. 8.48 crores on
this The National Development
Coutieil, headed by Shrimati Indira
Gandhi, decided against the will of
the Chief Ministers to impose this ex~
penditure o the Btates. Bince theb
this scheme hag been transferred to
the Biate sector, with the cortimence-
ment of the fourth plan.

Government has provided Rs, 3}0.75
crores for ex gritic payment fo the
former rulers. But this Government

sioner (M)
whach claims ta ‘be socialist does noj
provide even Ba 6.48 croves for the
post-matric scholprships of thy sche-

duled caste and .scheduled tiribe
studeuta, These  scholarships sre
awarded o the students who are

poorest ameng the scheduled castes.
There 15 a means-cum~merit test.
Thege .scholarehips. are given only to
those students ,whose parents’ or
guardian's annual income from all
sources does not exceed Rs. 3600, In
his reply to a starred guestion on the
13th the Deputy Minister gave a
wrong reply that the limit is Rs.
6000 It 15 not sc

DR. KAILAS: It iz Rs. 6,000, not
Rs. 3,600, Please check it.

SHRI . 8 CHAVDA: I have al-
ready checked it

A centrally sponsored scheme of
reclamation of waste land ang re-
sottlement of landless agricultural
labourers was introduced during the
third plan. Thigs scheme also has
been transferred to the State sector
I know that land being a State sub-
ject, every State Government has got
its own scheme for distribution of
cultivable land among the landless
labourers With a view to supple-
ment the State Governments'
schemes, the Government of India in-
troduceq this scheme. Under this
scheme upto the end of 1963 some
1101 lakh families of landless agri-
cultural labourers were ressttled on
about 2 lakh hectared of land. But
this scheme has been transferred to
the State gector.

Again, the Slum Clearance Scheme,
which was started in 1958 ps.a
Centrally  sponsored soheme, also
stands  transferred .to the State
sectar. The Central assistance  i»
now given to the State Covern-
ments in the sghape of block
loan and Dblock granth.  They
can spend them anyway they like.
The Staten are reluctapt angd not, io-
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terasted, in spending mepey on the
welfare pf Scheduled Castes and
Tribed. I wolld request that the Ceén-
trally sopnsoted achemes for Sche-
duled Caste, and Tribes, which were
transierreq to the Biate sector, should
be transferred back to the Cenire as
Ceritrally aponspred schemes. )

My fourth point is &bout intreas-
ing the rate of post-matric scholar-
ships for Scheduled Castes and Tribes
in accordance with the increased cost
of living. The rateg of post-matric
scholarships were fixed nearly twentiy
years ago #nd sinece then there has
been no increase in the rates, though
there were persistent demands for the
increase in the rates. In reply 1o my
letter to Shri Asoka Mehta, the then
Minister of Social Welfare, he wrote
to me on 21st February 1969:

“We have taken note of the gepe-
ral feeling that there should be a
general increase in the rates for
scholarships, and will strive to
meet their wish, to the extent
possible, from the next academic
year.”

The Elayaperumal Committee also
recommended the linking of the scho-
larship rates with the cost of living.
When the matter was further press-
ed in Parliament, the late Shri Go
vinda Menon informed the Housc on
the 31st July 1969 that he was satis-
fied that the post-matric scholarships
given particlarly to students in tech-
nical institutions were not sufficient.
Therefore, he had raised the ques-
tion of enhancing the quantum of
post-matric  scholarships and  the
matter was perding with the Finance
Ministry. The proposal was there to
enhance the scholarships to those
wh were undergoing technical
cpurses by 100 per cept amd 50 per
derit in the casé of academic courses.
Foe ‘matter, way -awaiting  clsarence
from Finance. The Finance Ministry
i not giver: dleAvance t61 now.

- ﬂe'ﬁ'&lﬁmwry » Committee on
the Welfare of Scheduled Castes and
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Tribes took up this mdtter with the
Ministry when the representative of
the Depariment of Social Welfare
stated,

‘“We are proposing to increase
its rate consistent with the cost of

living index. This has remained
static for a number of years. Pro-
posalg are now under consideration
io increase them substantially.”

Yesterday because of some circum-
siances I could not move my motion.
I have covered those four points now
and I would request the government
to consider those four suggestions
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SHRI B. V. NAIK (Kanara): The
report of the Commissioner for Sche-
duled Castes ang ®cheduled Tribes
was submitted to the President of
India on 26th June 1971, This was
furnished to us on the 22nd December,
1971. Yesterday there was some con-
siderable amount of commotion that
the follow-up or the action-taken re-
port has not been placed yet, along
with this report for the year 1866-70.
It would be most appropriate if we
luy our Aingers here upon whom we call
the constitutional officers. The Com-
missioner for Scheduleq Castes and
Scheduled Tribes is responsible under
the Constitution just like the Auditor
General and Comptroller or the
Attorney-General, to the President of
India,

Under the circumstances, I could
not understand for a minute as to
how the Ministry of Social Welfare
{which also did not labour to defend
itself) could be  asked to give this
action-taken report. In the case of
such constitutional officers like . the
Auditor-General, they are directly
responsible to the President of India.
It is for the Commissioner to present
the action-taken report and it 1s to
this Commissioner for Scheduled
Castes and Scheduled Tribes that the
State Governments are, aho mponsx-

ib]e, .

SHR] R D. BWW
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SHRI B, V. NAIK: Why should any-
ane listen to anybody else? I am
listening to you. Who listens to the
Auditor-General? This is a very valid
point, who listens to anybody? That
is exactly what N. K. Bose....

SHRI SHAMBHU NATH (8aidpur):
S0 far ag the Attorney-General s con-
cerned, he hasg been given all exe-
cutive and administrative powers,
But so far as the Commissioner for
Scheduled Castes and Scheduled
Tribes is concerned, he is powerless.
Wl o lictens to him? You can see ihe
report of the Elayayerumal Com-
mt te, 3o0u ecan see the report of whe
Cor nus I ner for Scheduled Castes
md Scheduled Tribes presented to the
House This has been demanded by
hum at various times, But who listens
to him”

SHRI B. V NAIK: May we go into
the Constitutional argument at a later
stage” I could answer you, but I don’t
waunt to be diverted. Powers are
enumerated to every body who func-

tinns under the Constitution. He is
equivalent to everyone else Under
the circumstances

SHRI SHAMBHU NATH - It 1s well

+nd pood 1if 1 18 so

SHRI B V NAIK: Under the
cireumstances, the hon Member, 1
think would appreciate that it is for
this particular constitutional officer o
exercige power and bring fo book
those which ure eirand States. Here-
m, I do come into a very scmsitive
point. Now that many things have
been said even by some Members of
the Opposition who have been the
greatest advocates of the autonomy of
the Stateg and who have seen the
disadvantages whenever a sort of
political crisis develops as to what
happens to the autonomy of the
State, I would, as a Member of this
House, not like to cast unnecesgarily
aspersions against this State or that
State, linguistic or otherwise. I would
not like to cast sspersions on this
Minister or that Minister or this Chief
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Minister or that Chief Minister. I
would like to ask the Minister who is
responsible for answering this House
what he has been doing about these
States. If they have not been able to
comply, it is none of my business. I
must unfortunately mention here
that there has been a convention
that they will ask that we must
e able to get alomg with ou
Chicf Minister, I submit that
the Chief Minister is not responsgible
to me; he is not sitting here. The
Minigters of the State do not sit here.
We are directly concerned, as people
directly cleeted from the parliamen-
rary constituencles with ouy own
Ministers dealing with the specific
subjects. If the Central Ministry feels
ithat there is some lacuna in handling
adequately these lingustic States in
oui country, it is most appropriate for
them to come forward with appro-
printe legislation 1n order tp rectify
these lacunae or these administrative
handicaps that exist in our govern-
ment in the couniry today. I would
like to close up that topic there and
gaa back to the very valid points which
this great Gandhian scholar, Mr.
Nakul Bose has made in his report.
Though the report is for the year
1969-70. 1t is of substantial topical
interest. In thig report, I would like
to draw attention to something to
which we shall have to pay greater
attention i1n the yearg to come.

There have been attemptis in our
count1iy to interpret what we have
called as Scheduled Castes in the
Congtitution in such a way that we
have somchow equated them with the
concepl of untouchables in the Indian
society. There are people who give
a Marxian angle to this and call this
a a sort of clags versus caste system.
There are others who try in this social
equalisation process to describe it as
our hon. friend from the DMK said as
something which is worse than even
the treatment of the blacks in Ameri-
ca, Well, I would like to submit that
absolutely there is no questior. of ra-
cial discrimination. The entire Indien
society, irrespective of castes and
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creeds and religious is absolutely
one. Nobody doubts about it, and
the Harijans and the Brahmins
or the Christians or the Muslims,
everyone of them, come from
the same—bloodstock. In these
circumastances, to borrow fiom the
Americanism of the West or something
about the Negro problem in the USA
apd try a hotch.potch to apply it in
our country would, I would say, be a
travesty of truth and a travesty of
even gimple commonsenge.

Omn the question of economic eqguali-
sation in this eountry, there is a de-
bate and there has been a debate and
this debate will go on. When it is a
question qf bringing about a parity
between the havey and the have-nots,
when it is a question of growth versus
social justice, how far our industrial
or agricultural production will take
off and in the process of equalisation,
what the pitfalls will be and 80 on
can be a matter of a substantial
amount of debate. In respect of
social equalisation, in respect of treat-
ing a fellow human being as a fellow
human being, in respect of treating
all the castes, creeds and communi-
ties as equal, there is no investment
involved. There is no budget allot-
ment involved. There is no expendi-
ture involved. It is mot a monetary
problem. Ii is a simple question of
refashioning our thoughts and then
evolving an egalitarian society,

In this connection, T would like to
ask our friends, particularly this sec-
tion of society, as to why they should
be imitative, why at all they should
crave to gain entry into the temples
Why should they at all try to be
jmitative of the hierarchical Hindu
order of society ang try to gain entry
into Hindu temples or try to touch
somebody who is considered to be
untouchable?

Here T would say that there is also
a gystem which I would call regional
disparity in regpect of untouchability.
There are some portions of our eoun-
tey which have eriminally neglected

Marsk. This is his maiden

NOVEMBER 16, 19738 §.C & 5.1. Coownis- 324

sioner (M)

in equalising this section of our
society. In this regpect, 1 am proud
of the fect that 1 come from a part
of western India where some of the
ghastly gtories that have heen told
about some other parts of the
country—I do mnot want to name
them~are not a truigm, are not there,
1 am proud of it. We are going about
with social equalisation there.

€

In respect of economic equalisation,
I would like to make a very vahd
point. The report of the Commis-
sioner says in paras 1.57 and 1.58 very
categorically that when it comes to
the question of redistribution of land,
in order to see that this land is made
into a productive unit, there should
also be a flow., When we distribute
the surplus land after the imposition
of cellings, we should be in a position
to give at least the minimum holding
I would like the hon Minister to make
a categorica] statement on this point

The Government of Mysore have
appointed a Backward Classes Com-
mission They have requested for the
inclusion of Lambanis among the
Scheduled Tribes who are not yet so
included in certain areas of the State
Even in the .district of North Kanara,
there is a tribe by name Halaki
Vokkals. These people have gone
hack in the time-scale in the course
of the last 26 vears. Their cuse to be
included in the Scheduled Tribes
should also be considered most
sympathetically.

There has been considerable cri~
ticism that we have not done enough
Tn the hierarchical Hindu order of
society which has been in existence
for the last 5,000 years, I wonder
whether 25 years are anythng more
than a second in an hour. Under the
circumstances, given the time, we are
quite confident that this anachromistic
system can be abolished, and it will be
abolished, before long.

‘MR. DW!‘YMA’KER; Bhri K.
speeth.
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SHR! K. MARAK (Tura): Mr
Deputy-Speaker, Sir, at the very out-
set, I have to introduce myself as one
coming from a backward area or dis-
trict of the country, that is, the Garo
Hillg in the infant State of Meghalays,
and alao belonging to one of the most
backward of the hill tribes.

I am now on my legs not only to
beg for sufficient financial assistance
but mainly to beg for real understand-
ing, aympathy and sscrifice of the rest
of the country.

18 hrs,

Our leaders in the past had passed
a Quit India Resolution agasinst the
powerful British Government, well
equipped with men and materials,
with grim determination and with the
tull and clear knowledge of the conse-
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quences. They hagd implemented their
Resolution fully and drove out the
Hritish from India, Oy present
leaders can also pass a Quit Our
Hearts Resolution against selfishness
which includes, of course, in sincerity
snd dishonesty, and with the some
determination, understanding and
sacrifice. Otherwise, the policy or
slogan to bring all people of the
country to the same level-—

MR. DEPUTY-SPEAKER: You can
continue tomorrow.

18.01 hrs.

The Lok Sabha then adjourndd till
Eleven of the Clock on Friday,
Novembey 17, 1072/Kartika 26, 1894
(Saka).



